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[Secretary]
commendations to make to the Lok
Sabha in regard to the said Bill.”

COMMITTEE ON GOVERNMENT
ASSURANCE

NINTH REPORT

SHRI ANBAZHAGAN (Tiruchengode) :
Sir, I beg to present the Ninth Report of
the Committee on Government Assurances.

SHRI RAMAVATAR SHASTRI (Patna):
rose—

MR. SPEAKER : There can be no
discussion but you can only raise a technical
objection. It is not the occaasion to discuss
it. It has just been laid on the Table.

At UREAI WERN . HTAF  AGRA,
¥ q@ At  fom 5T Aaw gar § alx
hgg s g i maga § ax
FrEmEd far oy § e 97 S99 qfa
agF gt & a1 gw | #Y Aq F Aregy
¥ 1T & RT3 w1 afas gan
2 T8 93T 7 &Y 7% A WAl & oA
% w4 wga grr 4g Arearwe faar aar
o1 & <= § 9 3 nfmafor se9-
ga g 28t 1967 § A1 < gu 7 #R 3@
g #...

MR. SPEAKER : No please, not at the
time of laying it. I am not allowing it.

«ff TraraAre WEEt ;99 A F oS
S At ¥ IaF anfag of@w =)
%1 500 w7av wfa afcare ganfaar 233 £t
qrg ag 7% 4 ¥few ag S s
agl frataqr § @ ag @w= Al 9
o4t ugRa & smEAIaAT F1 IEHGA AR
wafeg & arg & weaw § 9N A @
®EAT MEAT §...

MR. SPEAKER : This is the Report of
the Committee on Government Assurances.
The hon. Member who happens 1o be from
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the Opposition has Just laid the Report on
the Table of the the House and you are
asking questions from the Minister, I am not
allowing it. If you want to discuss it, you
give proper notice,

st YR@AT et ;. wEAdE ®
17 2 Tifgn #0ifs gE & @
7gt Arxaraa fear 74 a1 Nt & g W
wUE Aaiz ¥ g w3 @ g v ag
feafa Y zosz 83

AW WEITY : AET WET | O
Z @ ¥z ata f g

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1968-69

THE MINISTER OF STATE IN THE
MINISTRY ©OF  FININCE (SHRI
VIDYA CHARAN SHUKLA) : 1 leg
to present a statement showing Demands
for Excess Grants in respect of the Budget
(General) for 1968-69.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIMENTARY
AFFAIRS AND SHIPPING.  AND TRANS-
PORT (SHRI RAGHU RAMAIAH) :
With you permission, sir, I rise to
announce that Government Business in this
House during the week commencing Monday,
the 31st August, 1970 will consist of :—

(1) Consideration of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration and passing of the
Constitution (Twenty-Fourth Amen-
dment) Bill, 1970, on Ist and 2od
September. 1970.

(3) Further discussion on the motion
moved by Shri Prakash Vir Shastri
regarding viol and sub ive
activities in the couniry om 2nd
September, 1970,

(4) Consideration of a motion for
reference of the Central Sales Tax
(Amendment) Bill, 1970 10 a
Select Committee.

(5) Consideration of a motion for
concurrence in the recommendation
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of Rajya Sabha for reference of

the Prevention of water Pollution

Bill, 1970 to a Joint Committee.
(6) Purther discussion regarding Interim
Relief to Government employces
at 5 p.m. on 31st August. 1970,

(7) Discussion on the cartographic
misrepresention of India in Soviet
Publication on 3rd September,

1970.

Discussion under Rule 193 to be
raised by Shri Jyotirmoy Basu on
Shortage of fish supply in west
Bengal and Assam, 3rd September,
1970,

®

SOME HON. MEMBERS rose.

MR. SPEAKER : I have requested all
of you that whatever you want to say you
convey to your representatives in the Busi-
ness Advisory Committee. This is happening
everytime.

SHRI UMANATH (Pudukkattai) : This
is the last week of the session and we have
got to make certain suggestions.

SHRI NATH PAI (Rajpur):The hon. Minister
has just announced that on the 1st. and 2nd
September the House will be taking up the
consideration and passing of the Constitu-
tion (Twenty Fourth Amendment) Bill, It is
absolutely of the greatest importance that
the Government keeps an assurance to the
House and to the Parliament as a whole,

Sir, when Mr. Banke Bihary Das's Resolu
tion regarding the abolition of the privy
purses was passed, this Government solemnly
assu-red the Parliament that the legislation
would be brought before the end of the
Budget session. Now, on the wvery last day
of the session, the Constitution Amend-
ment Bill is being brought before the House.
Some of us will find it absolutely necessary,
before our attitude, that we knmow what
is the subsequent follow up legislation that
the Government intends to bring
forward before the Parliament, after the
Constitution Amendment Bill is carried. It
is no use just asking us to carry the Consti-
tution Amendment Bill. That is to be carried
by us in order to adopt some other follow up
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legislation. If he is not ready with the
follow up legislation, there has been a
clear-cut dereliction of duty on the part of
the Government. If, however, they are still
not ready, then, I submit, let them tell us
the nature of the negotiations that have been
carried on with the princes and what
are different suggestions of thc Government.,
To come only with the Constitution Amend-
ment Bill will not be fair to the Parliament.

I would request the Government to take
the House into confidence even at this late
hour and tell us different formulae that the
Government and, in particular, the Prime
Minister has been having in negotiating with
the Princes’ Concord. If it is not done, I
submit, this is not being fair to the Parlia-
ment and calling upon us to carry the legis-
lation of such far-reaching consequences and
leaving us absolutely in the dark as to what
the Government means to do when the legis-
lation is adopted.

1 hope, you will take it up seriously and
1 submit that the Minister will place belore
us the follow up legislation failing which he
tell us what are the different formulate that
the Government have in mind.

13 brs.

SHRI BAL RAJ MADHOK (South
Delhi) : While I support what Mr. Nath Pai
has said regarding the Government taking
the House into confidence as regards negotia-
tions that they had with the princes so that
the House is fully informed of what you are
doing, I want to make one submission. We
have been demanding again and again that
some time must be found for discussing pro-

lems regarding Delhi. One of them is law
and order. Law and order situation in
Delhi is such that every day we find that
women are being lifted from the roads, and
that daconties are taking place. Last session
a single hour was given, This time you
admitted that a discussion will be held but
I am sorry to say that you have found time
for discussing a fishy thing about fish in
Bengal... (Interruptions) | have no grouse,
You may have anything about fish but the
law and order problem in Delhi is a very
very pressing problem. My submission is
that time must be found for that.

SHRI JYOTIRMOY BASU (Diomand
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Harbour) : His Party's representative is
very much there in the BAC. What was he
doing there ?

st waT o g (feeelt ww3) : AfE
A q fam war @ Xwgar Sgw g &
fafordg YeargaQy st § oY ag FF
ar a1 f 1 G e fageaa st foar
srar wifge 1| fafadg deargmd WA
INw @I aE femr a1 %
99 ¢ agq e iy, Afsa wfs st
saffasa ag a1 s A ¥ 3y
am @ 1€ 4 39 fau 3@ 81 w1 fo,
aY qrg A3 frar mar g1 1 4 9ET 9
wa e g1 faedt ) U w_ege w0
zat faar oy g feesaw 1 T foan
mar T AT A N IT F AT wr AT
% qgar § s fefess feferfrias
adf i wfgg AT 99 o feemaT g
arfgz

weqw AT ;99 S WElE "iEd
T @ & I I FI T9aT W, qF W W
M

SHRI UMANATH : Presently people of
the country are suffering on account of the
offences with regard to drugs mounted by
the international racketeers. The other day
Dr. Sen said that unless the Patents Bill is
passed in this House, no effective steps can
be taken and now 1 find that thing is not
there at all. I would like to suggest and [
strongly insist that that Bill must be passed
in this Session and I know that by merely
saying that it will be taken up next week, it
is not going to be taken up next week be-
cause there is no time. My concrete sugges-
tion is that if necessary there can be ntght
sessions specially to pass this Bill or tomor-
row Saturday can be made a woaking day
to pass this Bill. If you do not do it and
if you do not pass that Bill, people will
misunderstand that this House is incapable
of even facing upto the pressure of interna-
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tional racketeers. So [ insist that Patents
Bill must be passed in this session.

SHRIP. K. DEO (Kalahandi) : While
supporting the demand of my friend, Mr.
Math Pai, we would like that the entire
picture regarding the 24th Amendment of the
Constitution should be there and all corol-
lary measures. Without those it would be
impossible. Otherwise it will be used as an
executive lever to pressurise some parties to
act in a different way in the political life of
this country. My genuine fear is that unless
the entire picture is there, it would not be
worthwhile to have a peacemeal discussion
of this subjcet when something is reserved in
the mind of the Government.

Dr, SUSHILA NAYAR (Jhansi) : I am
in entire agreement with the proposition put
forward by Mr. Umanath. The Patents
Bill has had a very unfortunate history.
Vested interests are very powerful. Since
1948 efforts are being made to have the
Patent law changed but somchow every fine
it is scuttled. In the Third Lok Sabha this
Bill was introduced. It was semt to the
Select Committee and report, of the Select
Committee was introduced in Lok Sabha but
there was no time to take it up for discus-
sion. It lapsed. The Fourth Lok Sabha
again referred it to another Select Ce i
The second Seclect Committee’s report has
been before us for months now. I wish to
submit with all the force thatl cam com-
mand that the Minister should agree to pass
this Bill by bolding extra sitting during this
session, even by holdirg night sessions
he should find time for it. If it is impossible
to get it passed in this session, the least
that he can do, is to give us an assurance
that it will be passed in the first week of
the next session,

S=condly, Sir, [ wish to say about the
Tek Chand Commiittee Report, This
report has been pending for the last 5 years
It was taken up for discussion here in this.
House, but the discussion has not been
completed. Either we should do it now or
he should give us this assurance that this
will also be taken up in the very first week
of the next session.

SHRI H. N. MUKERJEE (Calcutia
North-East) : Sir, I want only to siress very
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strongly what has been said by Mr.
Umanath and Dr. Sushila MNayar because,
I remember that even in the last Parliament
we had to shout on from time to time in
regard to the discussion on the Patents Bill,
There must be some vested interest of the
most dastardly kind which seem to be at
work behind this sort of procrastination. 1f
the Government are really serious about the
kind of legislation which they are trying to
propound almost in a self-adverlising
fashion, they should make a very clear state-
ment about their intention and we on our
part are ready to sit on Saturday or
any other day in order to get this
Bill passed. 1am personally of the view
that even without discussing this matter this
House can pass it because the matter has
gone to the Select Committee twice over.
We can pass it just as it is in half an hour
or 50 and leave it to the other House to do
something about it.

SHRI S. KANDAPPAN (Mettur) : Sir,
while supporting the plea that the Patents
Bills should be passed in this Section, L
wculd like to make one reference to the
promise made in the Business Advisory
Committee from the Government side, dur-
ing the last session, that during this session,
there would be time to discuss the Plaoning
Commission Report. I don’t know whether
any record is being maintained about what
transpires in the Business Advisory Com-
mittee. 1 remember that such a promise
was made at the fag and that we should
take up the discussion about the Planning
Commission Report. I think thisis the
first time that planning is going ahead with-
out being discussed at all in this House.
Parliamentarians who are most interested
and concerned with the pioblem are not
seized of the matter at all. The Rajya Sabha
had an occasion to discuss it. Unfortuna-
tely here. I do not know why nobody thought
of it, in spite of the promise made. S0, 1
would request the Minister about this, 10
give us opportunity to discuss the Planning
Commission Report. I am afraid a few
hours will not suffice ; we need sufficient
time to discuss it. I request him to give
an assurance on the floor of the House so
that this may be taken up on the first week
jtself in the next session.

SHRI JYOTIRMOY BASU About
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Rule 193 discussion on fish supply to Bengal
and Assam, may [ request the Minister
through you, to place it immediately afier
the discussion on Maps ? I request that
this may be taken up immediately.

SHRI S. M. BANERIJEE : T support
what Shri Umanath, Shri H. N. Mukerjeo
and my sister Dr. Sushila Nayar said,
Much is said about the Business Advisory
Committee. I am a Member of the Busi-
ness Advisory Committee. You were pre-
sent there. I remember. You were help-
less. We suggested working on Saturdays,
they said no ; for working more hours,
they said no ; for forfeiting the lunch hour
they said no. If this is not done I don't
know how we can discuss all these things,
If hon Members are serious about it. let us
sit on Saturday.

SHRI KANWAR LAL GUPTA : I am
prepared to sit for passing the Patents
Bill.

SHRI 5. KANDAPPAN : Let the whole
of Saturday be devoted to Patents Bill.

MR. SPEAKER : I very much appreciate
what Mr. Banerjee said. Mr. Kanwar Lal
Gupta must know this. In the last week
we discussed. About lunch hour the whols
opposition did not agree ; Members had
that impression I am sorrow ; it is too late.

SHRI KANWAR LAL GUPTA :
not oppose ; you are mistaken, Sir.

I did

MR. SPEAKER :
yourself or your party ?

You speak only for

SHRI KANWAR LAL GUPTA : I
was not even present on that day. We are
prepared to sit on Saturday. Itis a very
serious matter. I endorse what Shri 5, M.
Banerjee says. Vested interests should not
be allowed to play in this matter,

SHRI JYOTIRMOY BASU : They say
something inthe Business Advisory Com-
mittee and they say something else here.

MR. SPEAKER : Most of the Members
have already left the House for Junch.

SHRI S, M. BANERJEE : My sugges-
tion is that we sit on Saturday, and I wel-
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come even a night session for that purpose,
This Bill is really important. We are in
your hands. You may ask the opinion
of the House and then do it.

. Many assurances have been given regard-
ing the unfortunate policemen who are still
facing suspension and dismissal, Next week
is going to be the last week of this session,
afier which Parliament is going to adjourn.
Since the hon. Minister of State in the Mi-
nistry of Home affairs, Shri Ram Niwas
Mirdha is here, I would request that what-
ever decision was taken up by Shri Y. B.
Chavan or Shri Vidya Charan Shukla in the
Home Ministry regarding these policemen
may be communicated to the House, be-
cause these policemen are still roiting on
the streets.

Once again, I would submit.” having all
regard to you, that another statement should
be made by the Minister of the Labour and
Employment regarding the strike,

MR. SPEAKER : The hon. Member
has again brought it up,

SHRI S. M. BANERJEE : On the Ist
and 2nd of September, if Government are
serious about passing the Bill on privy pur-
ses, then those Members who are arrested
must be brought under police escort here
for voting.

SHRI SAMAR GUHA : On behalf of
the PSP, also say that the Patents Bill should
be passed either tomorrow or the next week.
If it is mot just a lip-service, then Govern-
ment should see that that Bill is passed.
The prices of drugis are going up and the
drugs are going under ground, and I think
there is no way to control the international
recketeering in drugs, except to pass this
Bill, and, therefore, some time shall have
to be found for pas init. I joint with
Shri H.N. Mukarjee, Dr. Sushila Nayar
Shri Umanath and others in urging that
this Bill should be passed. Otherwise, dur-
ing the next two months, there will be,
hundreds of deaths as a result of non-avail-
ability of drugs.

SHRI 5. M. BANERJEE: I move a
definite motioo that the House do sit on
Saturdat; to discuss and pass the Patents
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Bill. [If people are interested, let them
adopt this motion.

MR. SPEAKER : How could I accept
the motion without a formal notice being
given of the same ?

st vy w7 W (9gEd) : am
N E o o fadas & ot &
HIFR 9g7 AN FAT Wr § 1 @90
gw At 7 §9T far fF anfae § g
%1 39 faldas #1 @177 9971 AT A@ WA
o7 <Y § | T IW IT q2W AT G
EE! 3 ¥ g NGy AT 9T T@E
¥ Amm ¥ zewde oAl a1 @
¥T gAY FIT T ¥ At aroE ¥
faw @31 &t 31 a8 ArFar oF agw DA
2. 39 qT agy @4 gy | TaF fou
92y WO T 47 § | ored) g a1 g% A
q3F 1 e 77 femr s =fge sk
EAIT T 43 9T aF §IT ¥ Sy
AT 9T fa=re qar 1 & sy

193 § aifew . A-3-as-dve-
gy oft gefar A at &1 3w w@r
g 7 fadsgT a@ a@ 1% ad @
wi feyard fagar &1 war &
wfcargat & fag o15dq faar mar a1
37 7¢ ¥ W wsfie gd 4f *fFT 9w
9z @39 A4 g | TT 4. 202 ) ASIGR
o o1EAE 23X 1 1T 9 g A 2
effTfRr M agaaff o @ 21 &
¥ wrg fr gg 9q ot ok JeaT §
TMAEIFTF@E AT E 1 W IOF F
g1 %7 492 § ANFT W9 FIATC, IX
"y g 1T | T A AT § | AR
¥ o) AYega 1@ & A AR gANe
F7a1 J4T § 1 g A & wgw gefafe
g ag & fau 3fea g9 w age A
g ardt &1 ara dTw w1 faeew & ¥
aifs g @4l gy o
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SHRI R.D. BHANDARE (Bombay
Central) : I refer to item 18 of the agenda
dealing with the Reports of the Commis-
sioner for Scheduled Castes and Scheduled
Tribes. When is it going to be discussed
and completed ? We bave four reports.
This has been postponed from time to time.
‘Ten days have already intervened in between
New items are inserted. The result is that
we have very short time. To Ministers,
the Home Minister and the Social Welfare
Minister, have to intervene. 1 would ask
the Minister when it is going to be taken
up and comple.ed.

ot 9% wg 34t (gdege) : N w14
gt aTa 1 ez & feoq el wf #
I¥ @ FT g woarg gar | 31 gam
Y 99 7AT o 7 fgEeas g A 9o
USY FT AT A A NG F o gH
gt 4t fm 3g% A § fas g9 qaq ®
qUE Y AT | TF /G I A & g
o gaF wiF gArH wfee adf fear
wan g 1 IS S2i9gE WY AdY far A
21 AR fgares ¥ dig W@ S IEH
TN Y FANTRC IR § | AYA AT
wareyal ¥ qgr o e agt & &
Gfelzes 9dfs 3 Taree A Sfredae
Twed @ v agi A1 W E W T wamA
Wt & wigar &4 fR 99 fas #1 wWm
du ¥ &7 § w0 RiggE@ At w7 fzm
ST | AT FAT F1 AAT IIAT gTAT
garagsiragr fgar g gw e
afsare &1t 337 F fog dax §, W
Y WY 357 & fag GaT 1 oF @ faw
& fu qaa Y qgrar o 91 a@war g
fonsa RO F a ¥ fam g9 qmT &
a7 aar sfgda

st TTRaT gret (q2ar) ;o faest
gfes & ark A e VA A
w1fge | fagd &= § fagre foar ofoes
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#t gaif & faofes § wify d77 aga
A %31 a1 5 fage g A fazA @
&7 az> Mt g sl ag 39 *¢ faam
WRE Avaw d & g fear
smoat 1 gR g § fF o gad a ¥ el
as #1§ wasr 74 fear T §, 99 W
ga o faare aF 74 S g% | § =g
g fF 99 92 7397 faa fem omg o)
W afegagq ® gewg 9 g @ a0
afedy" & g7 geag ¥ I9 0 AT
faare fear g 1 3a% at § aga ga<
a7 T30 2 | fadrq |0 ¥ 9 ge17 wfel
foar s afegs =t aufer & at d
st garr @ arg ¥ for swom &t
ag 3fax 74F Qr 1 399 79 GigaN
@ | faaw qfmg &) goT FA§F fao-
faw o e F3 fear aran =fgg )

it wgaT faw (gaq0) . & wgar
g s g 7t ot oF a1 1 smar
FEFIl F ag guar A1 g & &l AW
dfegomarpg W ag gu & fF
q917 7741 ¥ {F & W@AST  TE AT
gigadtamaggfragsiramy f&
Y @Y agh Arey IAH A F gL R
@1 wifsqr ¥ §TART | @ avg «
AT ®H ST ¢E AET &1 FAA qoAT
qeaT @ § 1 x@ are T angan § fv qm
9T A w+AY &7 a1 qI5 A1 Wifgq

WeuR WEAG : FH AR Y W agW
%) famiar agf srar sifge

st AEAT faw - gum TR @ a1

¥ gq ag M AT geaf Wi} a1 g{
9T amafa gt Tifgg |
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st ¥trvre atfem (T@@nte) @ FeA
SO 1 EqgAr & A H A
R{TT FT I ¥ AT 47 I I AN
seaea gE Y| IWOT G AY T
agg gs gf @ Afs g 7@ § R
gaer wiE) fegial ¥ @wavg g &
g™ g 5 9a® gag F1 & g A
3% foq 9ig1 @ ¥ag @r 9L AW
e A A aF AT

=it gmet I wrey (A ): w=-
g g2er ¥ @ 12T S F AR
¥ g1 § 9w gL AgE 70 Y Tfge
& s =gar g 06 g g0 g A
i g @ 7

weaq WERD : ZI |

A gt Tw 9T A fawaT
¥ w1z aifsdY aa § @ )

geas wgEy : aq dfsh o wm ®
ft §3 e A

MR. SPEAKER: Last week the House
decided not do away to do away with the
lunch hour or to sit on Saturday. That
decision is still there. If you want to
rescind it, it should come through a regular
motion for suspension the rules. Once a
decision is taken, you have to suspend the
rules come forward with another motion,
You cannot change the decision abruptly.

I had suggested that three hours could
be spared from the time allotted for the
discussion of the Scheduled Castes and
Scheduled Tribes Reports. Mr. Sonavane
and others met me and said that they did
not agree to it. So, it is only in case that
discussion finishes earlier that we can have
that time. If some Members are left
after three hours, I assure them that we
will continug and see that all the Members
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are given a chance, Ithink you agree to
it.

SHRI RAGHU RAMAIAH : About
the Patents Bill we are as anxious as hon.
Members. In fact, our snxiety is more,
We have been very anxious to pass it as
carly as possible, Actually we had that
in mind when requesting the House to
sit on Saturday, but the House did not
agree. For the last few days I bave been
sounding some of the leaders of the Opposi-
tion about sitting late and finishing it.
The Government is dead anxious,

SHRI NATH PAIL :
than anxious,

It is more dead

SHRI RAGHU RAMAIAH + Let us
suspend the Rules, let us sit tomorrow and
finish it, even if we have to sit late in the
night. We will provide dinner. Govern-
ment is ready. I scek the co-operation of
the House. May I now move that the
Rules be suspended and that the House
sit tomorrow till the Bill is Passed?

SHRI KANWAR LAL GUPTA : 1
support him, only for passing the Patents
Bill.

MR. SPEKAER : You come with a
written preposal, it will be put before the
House. Members are not here. All of
them have gone. At 50" Clock or 4.30
we will do it. Let the motion come,
Do not do it in a haphazard manner,
Otherwise it will be quoted as a prece-
dent.

SHRI RAGHU RAMAIAH : In that
case, I will consult the other leaders who
are not here. After all, we need every-
body's co-operation, and then, if all agree,
I shall certainly come forward with a proper
motion.

About ths fears of Shri Nate Pai,
shared by othcr Cong. (0) and Swatantra
Members. may 1 saythat unfortunately I
am not at the moment in a position to
throw any light on that? I shall certainly
conver their apprehensions to the Prime
Minister for her consideration.
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As regards the Scheduled Castes and
Scheduled Tribes Reports discussion, it
will continue as soon as the present item
regarding Delhi is over.

About fish supply raised by Shri
Jyotirmoy Basu, after this map discussion
is over 1 shall bear that in mind,

About the Fourth Plan Report, of
course, if there is time, we will be most
anxious to discuss it, but it was decided
in the Business Advisory Committee that
it would be taken up as early as possi-
ble.

SHRI KANWAR LAL GUPTA: As
early as possible in the next session.

SHRI RAGHU RAMAIAH : Of course.
(Interruptions). 1 understand what my
friend, Mr. Verma says; I can convey it to
the Prime Minister.

1 shall leave it at that now.
SHRI 5. M. BANERJEE : Are the
Government bringing a motion to suspend

the rule at 5 O clock ?

SHRI RAGHU RAMAIAH :
bring it.

You

MR. SPEAKER : Leave it at that. He
will consult the Leader.

SHRI NATH PAL : Shri 8. M.
Banerjee, your beloved friend also me.

st §w 9T qul : 77 dOw @

g ot fgawe siw w1 fae s@r sEm
a7

STATEMENT RE. KILLING OF
HARIJANS IN ORISSA

MR. SPEAKER : Shri K. C. Pant,

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA): rose—

MR. SPEAKER :
the Table.

You can lay it on

SHRI RAM NIWAS MIRDHA : I
lay the statement on the Table of the
House.

Statement

In the statement made in this House on
30th July, 1970 Shri K. C. Pant in response
to a Calling Attention Notice regarding the
burning alive of four Harijans in village
Tamdi in district Sambalpur, Orissa, it had
been stated infer alia that, according to
the information received from the Govern-
ment of QOrrissa, the assailants were reported
to be members of a scheduled caste. The
State Government have now reported that
on further inquiry it has been found that the
assailants, who are fishermen, do not belong
to a scheduled caste, but are treated as a
backward class,

13.27 brs.

The Lok Sabha adjourned for lunch

till thirty minutes past fourteen of the
Clock.

The Lok Sabha re-assembled after
Lunch at thirty five minutes past
Jourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair.)
SHRI SRADHAKAR SUPAKAR (Sam-

balpur) : 1 rise on a point of order on item
14 of the agenda,

MR. DEPUTY-SPEAKER : It has been
disposed of. We are on item 15.

SHRI SRADHAKAR SUPAKAR : He
did not make any statement. He only laid a
paper on the Table. This arose out of a call-
Ing attentien. So far as calling attention
notices are concerned, I would beg of you
and the Speaker to bear in mind that in
matters which arise out of casie prejudices,
if calling atiention notices are admitted, it
creates a great difficulty.

MR. DEPUTY-SPEAKER : We have
furnished the calling attention long long ago.



